CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O ANO 117542004
Monday, this the 25" day of October 2004

Hon'bie Shri Justice V. 5. Aggarwal, Chairman
Heon'kble Shn 5. K. Naik, Member {A)

Shri Sunij Duif (Non-Gazetfed)
Son of Shii Laximi Dutt
Rio A-96, Kidwal Nagar
New Delhi-Z23
Appiicant
{By Advocate: Shri K.N . Bahuguna)

Versus

1. Union of india through the Secrefary
Ministry of Home Affairs
North Block, Mew Delhi.

2. Chief Controiler of Accounis,
Ministry of Home Affairs,
North Biock. New Delhi

Sr. Accounis Officer

National Security Guard
{Ministry of Home Affairs)

Xi Fioor, Paryavaran Bhawan,
CGO Complex, Lodi Road
New Delhi-3

Lo

..Respondents
{By Advocate: Shii M K. Bhardwaj for Shri A K.Bhardwaj)

ORDER{ORAL)

Justice V.8, Aggarwai:

The applicant is a Lower Division Clerk in the Office of the Chief
Coniroller of Accounts. By viriue of the present application, he is seeking ihe

following reliefs -

A} direct the respondents fo stop from recovering the afleged arrears
of increments from the monthly salary of the appiicant ant further
direct them to grant annual increments to the appicant as the
applicant’s basic pay is fixed at Rs.3,57%/- and no annual increment is
being granted to the applicant.”
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2. i becomes unnecessary for us io dwell into aill the conlroversies
pecause on behaif of the respondenis, if was faitly conceded that the claim of

ihe appiicant is under consideration.

k3 Once ihe matler is under consideration of the respondents,
necessarily, the first part of the relief that the respondenis should stop
recovering the aileged arrears of increments from the appilicant, shouid be
grantad because inis can only be done after the matier is decided. As
regards the second part of the reiief that annual incremeni shouid be

granted, necessary consequence will flow after the decision of fhe

respondents.
4. Resultantly, we dispose of the present pefition with the foliowing
directions:
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aj Tili the matfer is under consideration and is nol decided, the
respondents are restrainaed from recovering the aileged arrears of
increments from the applicant.

D) After the matter is decided, ihe question of grant of annuai
increment to the applicant shaii be considered; and

C) We make it ciear thal keeping in view the above said facis, we are
resiraining ourseives from expressing on the detfailed controversy,

which would Be embarrassing for either party
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(S. K Naik } {V.S. Aggarwai )
Member (A) Chairman
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